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Govt. of India, Or. K. shnan Maird,
Pusa, MNew Delhi-210012.
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aEo Complas,

Khuntia, Commi

slonar of Departmantsl
; (CDLY, Inguiring authority,

antiral #Jﬂilunum Commilss
Govit. of In Satarkata Bhawvan,

GO Comp Lax Delhi-110023. v Regpondents

(By advocats: 3h Chatterjae)
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By Sh. Kuldip Singh, Member (I

Thiz 04 has besn Tiled undesr Section 19 of the aT Ssob

geaking Ffollowing relisfso—

(i RDuashing of  the impozition of major

peralty of "Compulsory Retirement” on the applicant
randarad by respondent MNoLd o containsd in DFFioe
Mamarandum  dated 19032000 Issuesd by respondent
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Mo, 3 0 (annaxure-1%9 to this application) as malafide
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Muashing of the Inguiry Report Moo 05 RAQ4S12S7

submitted by respondesnt No.4 herein (Annexure-l

this applciation) as baseless, malatide

{4

unaeustainable in law;

Ruashing of the articles of Charges and
Stataments  of  Imputation of misconduct Tramed
respornalant Mo.?Z2 herein against the appli

contained in memorandum dated 23.8.98  (Annexu

o

to  the application) as baseless, mala Tide

gz

wvindictiver:

command and direction upon respondaents 1 and 2

immediately restore the powsir and authority of

o

3'13, L.

gpplicant  as Scientist , withdrawn by the
raspondaents illegally and without any ground

A

grant of damages in favour of the applicant

Rel] 1u,t the respondents for the false and

harasament, mantal agony and dishonour meted oul

idents with malice

of

by the regpo
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the applican

windictivensss:

grant of costs of the present proceedings in fa

aof the applicant 5 andl

zuch  FTurthar or other order as deemed Fit by

Honble Tribunal.
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2. On  perusal of the relief as claimed shows that the
apiplicant has challenged the adwicae of the CVC and the =nguiry

report as well as the chargs shest izsusd to the applicant.

A Wihen this OA was filed an order was passad by this Courk

that any order passsd subsaguent to thia shall bs subjesct ko

the final outcoms of Lthae 04, Bult no stay with regard to fhe

proceedings have besn granted. However, subseguently the

disciplinary  authority had passed an order imposzing a penaliy
;

of compulsary  retirement  upon  the applicant. Thus, the

chargeshest which was subject matter of thiszs 08 has culminated
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into the Tinal rader having  passed by the disciplinary
authority. The applicant has also Tiled an appeal against the

orders  passed by the disciplinary authority beTore the
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ﬂphellat@ authority which was filed on 1&.7.2001.
still pending and have not vel besen desided. In view of these
clircumstances, we find that It would not be appropriate for us
to go into the detalls of the charw zshest and the advice given
bw ths CV¥C on the subisct the amplic&nt has filed this Oa&
bacausa It will unnecessarily prejudice his appeal beforse the
sppellate authority. &t this stage, interest of justics would
b the reszpondents to dispose of the appeal

e met I we direc

of the applicant within stipulated period.

EO gGocordingly, we dispose of the 04 with the directions to
the  respondents  to dispose of the appeal of the applicant
Wwithin a period of 2 months from the date of receipt of a copw

of  this  order in  accordance with law, instructions  and

we furthsr direct
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Judicial pronouncements on thi

that ®I1I11  than the applicant shall not be dispossessed  From

b
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the  Gowveroment accommodation and If any relief a2till survives

aftar the decision of the sppesal applicant will be at liberty
o approach tha Court.

AN AN ; ) { W.or. MeaJOTR:
fcmh,r [J) Member (4)
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